
     

 

      

      

              

      

           

   

   

     

      

      
      

      

    

 

 

            

   

   

             

        

        

          

    

            

              

           

              

  

        

    



          

         

       
    

              

              

               

           

          

          

               

            

           

             

          

              

             

             

             

          

            

               

             

    

              

            

               

            

            

            

            

           

   



            

            

             

            

             

             

  

              

       

             

             

              

            

           

       

               

           

              

             

        

             

           

            

           

             

           

             

             

            
        

              

           

  



direction that they may submit their representalions, ifany, to the Tribunal and copy o[

such representations shall simultaneously be served upon the Applicant Company.

l3.That Mr. Uday Soman, Practicing Chartered Accountant is hereby appointed as

Scrutinizer ofthe meeting ofEquity Shareholders ofthe Applicant Company to be held

at its Registered Office at Kalpataru Square, Unit No.33, 2nd Floor (Level 3), Off

Andheri Kurla Road, Andheri (East) Mumbai, Maharashtra 400 059,India on Thursday,

day of 3'd August, 2017 at 10.30 A.M or any adjoumment or adjoumments thereofand

his remuneration is fixed as Rs. 10001

14. That the Chairman to file an affidavit not less than seven (7) days before the date fixed

for the holding ofthe meetings ofthe Equity Shaleholders and do report to this Tribunal

that the direction regarding the issue ofnotices and the advertisement have been duly

complied with.

15. That the Chairman ofthe meeting ofthe Equity Sharehotders to report to this Tribunal,

the results ofthe aforesaid meetings within Seven days ofthe conclusion ofthe meeting.

16. The Applicant Company is directed to serve notices along with copy ofscheme upon:-

(i) concemed Income Tax Authority with in whose jurisdiction the Company's

assessments is made, (ii) the Central Government tkough the office of Regional

Director, Vy'estem region, Mumbai and (iii) the Registrar ofCompanies, with a direction

that they may submit their representations, ifany, within a period ofthirty days from

the date ofreceipt ofsuch notice to the Tribunal with copy ofsuch representations shall

simultaneously be served upon the Applicant Company, failing which, it shall be

presumed lhat lhe authorilies have no representations to make on the proposals.

17. The Applicant Company to file affidavit ofservice in the Registry proving dispatch of

notices to the shareholders, crediton, publication of notices in newspapers, to the

regulatory authorities as stated in clause l6 above and do report to this Tribunal that the

directions regarding the issue ofnotices have been duly complied with.

Ina Malhotra, Member (Judicial)
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